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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI.

Original Application No. 34/2025

Sunil Sharma .....Applicant

Versus
State of Haryana and another ....Respondénts

Action Taken Report by way of Affidavit of Satender Kumar
Gupta, IPS, Commissioner of Police, Faridabad.

I, the above named deponent do hereby solemnly affirm and

declare as under:-

RESPECTFULLY SHOWETH:-
1.  That the present case came up for hearing on 30.05.2025 and

the Hon’ble Tribunal has passed the following directions: -

--------- The Commissioner of Police, Faridabad is

/ Q)\% ?edgected to look into the complaint made by the applicant on

& P §5 2025 and also the social media posts and to take action

7{{"2‘he same in accordance with law without any dereliction of
”’Qw duties or showing any undue sympathy to the offenders
involved. -Action Taken Report with requisite details and
relevant documents may be filed by the Commissioner of
Police, Faridabad at least one week before the next date of

hearing fixed.”
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2.  That it is respectfully submitted that upon receipt of the order
dated 30.05.2025, the Deputy Commissioner of Police, Ballabgarh,
Faridabad, was duly directed vide this office memorandum No.
11812 dated 12.06.2025 to submit his report in the aforementioned
matter. Pursuant thereto, the Deputy Commissioner of Police,
Ballabgarh, Faridabad, has furnished his report vide memo No.
3585 dated 08.07.2025. The report inter alia states that Sh. Sunil
Sharma submitted a complaint dated 16.05.2025 against Devender
Maan, Manju Maan W/o Devender Maan and Manoj Sinha
levelling allegations that they are directly and indirectly threatening
him openly by the means of releasing video to tarnish his position,
abusing him in society and spreading rumors in Faridabad and he is

R lﬁg'jfigggi}gfamed everywhere. The complaint was enquired by
a;? N

A iolice Post Sector-11, Faridabad. During the enquiry and
Qg,.s’. =

Ay . .
g‘b‘a%%:qpﬁﬁsal of the complaint as well as the screen shots submitted
FUAN

by the complainant, offence u/s 351(2),351(3),353(1),3(5) of BNS
is made out against Devender Maan, Manju Maan and Manoj Sinha
and the above said sections falls in the category of non-cognizable
offence. It is further sﬁbmitted that to this effect a Kalandra u/s 174
of BNNS has been prepared vide DD entry No. 14 dated

03.07.2025 and the same has been submitted before the Ld. Illaqua

15 JUL 2008
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Magistrate for judicial verdict, which is fixed for hearing for
04.08.2025. A copy of the Kalandra dated 03.07.2025 is annexed as

Annexure R-1.

3. That it is submitted that the report inter alia also
states that Sh. Sunil Sharma also submitted a complaint dated
26.05.2025 levelling allegations that when he was coming out from
Escort Mujesar Metro Sfation, where a person fully alcoholic was
peeing without clothes and when he asked him not to do so then the
said person and auto driver who was his friend assaulted him and
tried to kill him. The complainant further levelled allegations that
the said incident was planned by Devender Maan, property dealer.

The said complaint was enquired by Incharge Police Post Sector-
¥

¥, m‘ —a—
- U o

/1 ]{’* Ear\dabad During the enquiry and after perusal of the

\ gmﬁ%ﬁ/té \submltted by the complainant nothing incriminating
ﬁ\a;;lrjsﬁg D{evender Maan has been found and offence u/s 115(2), 3(5)
of BNS is made out against Bobby Sharma and Arbaj and the above
said sections falls in the category of non-cognizable offence.
Hence, a Kalandra u/s 174 of BNNS has been prepared vide DD
entry No. 14 dated 02.07.2025 and the same has been submitted

before the Ld. Illaqua Magistrate for judicial verdict, which is fixed

Gk

UL Judy



for hearing for 21.08.2025. A copy of the Kalandra dated

02.07.2025 is annexed as Annexure R-2.

4,  That it will be relevant to clarify here that on the complaint
 dated 16.05.2025 submitted by the petitioner, preventive action u/s
126/169 of BNSS has been taken against Devender Maan and
Manoj Sinha vide DDE No. 12 dated 29.05.2025, Police Station
Sector-8, Faridabad. It is further submitted that on 29.05.2025, ASI
Virender Singh alongwith Constable Pankaj Kumar No. 148/FBD
was on surveillance duty near Bata Flyover, where two persons
were disturbing the public peace upon which they were
apprehended. On asking, they disclosed their name as Arbaaz &
Bobby Sharma and upon which a case FIR No. 195 dated
29.05.2025 w/s 194 BNS, Police Station Sector-8, Faridabad, was
e e, 3
reg‘lrtevr’e&m e:g;m@t Arbaaz & Bobby Sharma for disturbing the
pub 1@? p@aee“ I*fz 1s pertinent to mention here that the enquiry of
complalr:: ci;:ed 26.05.2025 submitted by the petitioner was being
- carried out by ASI Virender and on the basis of the photo submitted
by the petitioner, it was transpired that Arbaaz & Bobby Sharma
(accused in FIR No. 195 dated 29.05.2025) were the persons

against whom complaint dated 26.05.2025 was made. It is also

clarified that on the complaint dated 26.05.2025 submitted by the

5 2

147



148

petitioner, preventive action u/s 126/169 of BNSS has been taken
against Arbaaz & Bobby Sharma vide DDE No. 18 dated

29.05.2025, Police Station Sector-8, Faridabad.

That the present action taken report is being filed in
pursuance of the order dated 30.05.2025 passed by this Hon’ble

Tribunal, hence, the same may kindly be taken on record.

Place: Faridabad Deponent
Dated: 15.07.2025

Verification:-

correct. No part of it is false and nothing material has been

concealed therein.

Place: Faridabad Deponent

Dated: 15.07.2025
oo NOTARY

Area Faridabad
1Gove. of indiat

15 JuL 2025

ER g



Annexure R-1

P.S. Sector-08 - District Faridabad

In the Hon'ble Court of Sh. Virender Kumar JMIC Faridabad
State - SI Sunil Kumar, Incharge Police Post, Sector-11, Faridabad.
Complainant- Sunil Sharma, resident of House No. 114/E-Sec-11
Faridabad.

Versus

1. Devender Maan son of Shri Karodimal resident of House No.
B/1-118 Sec-11, Faridabad.
2. Manoj Sinha son of Shri Sushil Sinha resident of House No.
86/D 10-11, Faridabad.

3. Manju wife of Devender Maan resident of House No. B/1-118 -

10- 11 Faridabad.

DD No 14 dated 03.07.25, u/s 174 BNSS, Police Statlon Sector-08
:"‘ XL "”’535‘

4*/———-—-
Faridabad / DDMB;R N,

Respected Sir,

The progress report of Kalandra is that the complainﬁh“’t Sunil
Sharma, House No. 114/E, Sector-11, Faridabad, submitted a
complaint bearing No. 3351/CC/E dated 16.05.25 at Police Post
Sector-11, Faridabad, which is as under: - “ I, Sunil Sharma, R/o
House No. 114/E, Sector-11, Faridabad had given multiple
complaints in Sectof—S/ll Police Station/Chowki many times on

22nd Oct, 05 Nov, 18 Nov, 19 Nov 2024, but no action has been

taken on any of my complaint because of corruption. Devender

149
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Maan and some RWA team members are directly and indirectly
threatening me openly by the means of releasing videos to tarnish
my position, abusing me in the society and spreading rumors all
around in Faridabad and I am being defamed everywhere but
instead of taking action, police officials are scolding me, and no
case was registered on any of my complaint. Devender Maan is
using every means to threat and provoke people against me and my
fémily is in great shock and it is happening in NCR region.
Recently, I am being openly abused and some RWA members are
doing provocations against me openly to threat and kill me.
Devender Maan, his wife Manju Maan and his associates are

m)»

spreading unrest in the society, they are 1n01tmg/ andg \1§l*ead1ng
mf 5.
people to kill me. My life is in danger and anyth ﬁ/?ﬁppem

now. I have given complaint in the Police Commissiner F§ttice on

07th May 2025, even today I have requested SHO, Sec-8, to file my

-complaint. SHO assured me for action but does not seem that my

complaint will be registered. I am requesting you to kindly consider
my application and register the FIR against the named persons for:
1. Spreading unrest in society. 2. Provoking groups of people
against me tov kill me openly. 3. Releasing fake videos to confusé

me. Today, I tried to meet Police Commissioner, Faridabad but SI



named Nihal Singh started shouting, showed his bad behavior and
did not allowed me to meet Police Commissioner sir. Me and my
family life are in danger. Request you to register my FIR asap as
per law. Thank you SUNIL SHARMA, 114/E, Sector-11,
Faridabad-121006. Mobile: 7506541187 Dated 15 May 2025
Screenshots of dire threat by Devender Maan, his wife Manju Maan
~ and their associate Manoj Sinha. During the verification carried out
by SI Sunil, Incharge Police Post, Sector-11 Faridabad, the
WhatsApp screen shot produced by the complaint has been perused.
The complainant Sunil Sharma and the alleged party Devender
Maan, Manoj and Manju have been joined in enquiry and got their

statements recorded. During the enquiry, it has bee /m ’foulgd\{hat

"sw‘:.g\

there is a Shri Radha Krishna temple in Sector-l\ll ﬂd/&m;ul
Sharma resident of 114/11E, Faridabad also used t%w/ ffié to
~ worship in the above-mentioned temple. The complainant had a
dispute with Devender Maan and other persons regarding the time
of Aarti in the temple. On observing the screenshot of the
WhatsApp message attached by the complainant with the
complaint, it has been found that the alleged Manoj Sinha has sent
two WhatsApp messages in a group named Shri Radha Krishna

Mandir and the respondent Manju Mann has also sent objectionable
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messages in a WhatsApp group Nari Shakti B-Block. During the

enquiry, statements of Devender Maan and Manoj Sinha have been

recorded, and statements of RW members have also been recorded,

all of which are attached. On perusal of the complaint and enquiry

of the complaint, prima-facie offence has been found to have been

committed under sections 351(2), 351(3), 353(1), 3(5) BNS, which

comes under the category of non-cognizable offence, hence a

kalandara has been prepared under sections 351(2), 351(3), 353(1),

3(5) BNS and is being presented before the Hon’ble Court for

CaL ¥ e jm} R
. ﬂ?:'wi# o = - \
further action. wif & 3 & 7
: : : '21353 5 S ¢
The list of witnesses is as follows: - N
Ay
..... (’}

1. ST Sunil, Incharge Police Post, Sec-11 Faridabad. 95 82200%6535

2. Sunil Sharma, R/o House No. 114/E, Sec-11 Faridabad.

7506541187

3. FHC Ashok No. 2696 Police Post Sector-11 Faridabad.

9871740268

-sd-
Station House Officer,
Sector-8, Faridabad.
Dated: 03.07.2025

-True translated copy-
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ol 8008 Fr i R wEETE

In the How'ble Court of Sk, Virender Kumar JMIC Faridabad

o8 ERE- 0o e AR el st Ro-11 wéramag |
Rart- g Tt frard %ok 114 /%0 Wo—11 BT |
TR 1. A I 9 RS R woso o / 1—118 o1 gTaTs |
2. W Reet o o R R fradt oo, 86 /0 Ro—11 FRAE| - —
3. W] el A i Hodo Fo /1118 Ho—11 wigrE |

Joo o (Y ReiF 030725 urr 174 BNSS o1 Ho—08 |

T R =RT 351(2),351(3),353(1),3(5) BNS

SR S,

A BT §6 YAR W & 5 uRard ge wAf fard wodo 114/30

Ro—11 TACAIT B AR S0 3351/CC/E RAT 16,0525 RIpraw e Tt s gl
ST WS W i ¥ A Q011 wiETE ¥ e & o Rt worget S - 1
SUNIL SHARMA Resident of 114, Sectorl1E, Faridabad had given multiple complaints in
Sector-8/11 Police Station/Chowki many times on 22th Oct, 05 Nov, 18 Nov, 19 Nov 2024 but
no action has been taken on any of my complaint because of corruption. Devender Maan and
some RWA team members are directly and ir;directly threatening me openly by the means of
releasing videos to tarnish my position, abusing me in the society and spreading rumours all
around in Faridabad and I am being defamed everywhere but instead of taking action, police
officials are scolding me, and no case was registered on any of my complaint, Devender Maan is
using every mean to threaten and provoke people against nie and my family is in great shock and
it is happening in NCR region. Recently, I am being openly abused and some RWA members are
doing provocations against me openly to threaten and kill me. Devender Maan, his wife Manju
Maan and his associates are spreading unrest in the society, they are inciting and misleading "¢

" people to kill me. My life is in danger and anything could happen now, | have given complaint in

the Police Commissioner office on 07th May 2025, cven toduy 1 have requested SHO, See-8, to
file my complaint, SHO assured me for action but does not seems that my complaing will be
registered. 1 am requesting you to kindly consider my upplication und register the FIR against the
named persons for: 1. Spreading unrest in society, 2, Provoking groups of people against me to
kill me openly. 3. Releasing fike videoy 1o defume we, ‘Toduy, 1 wied to meet Police
Commissioner, Faridabad but S1numed Nilinl Singh started shouting, showed his bad behaviour

and did not allowed me (o meet Police Commissioner sir, Me and my tamily life are in danger.
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1
SUNIL SHAI
Request you to register my FIR asap as per law. Thankyou RMA ™

hot :
Faridabad-121006. Mobile: 7506541187 Dated 15 May 2025 Screenshots of dire thrgg,
arigabad- ' ) . o |
Devender Maan, his wife Manju Maan and their associate Manoj Sinha. e Tl b,
¢ )

aﬁamwm-ﬁmmmﬁmvﬁwﬁﬁ:;w
s app RIFRA WE @7 argeia fhar AT T Wiy
Bwfrwrrﬁwwhatsapp st e @ g T €T T o
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oS A T 7w o Rt T, AR Al o T § e do v A 1 3
R & 5o & o g vt Rawd 1147015, e i SuRiEd 5 g9 ARR § g
H T o o ARR H Y e el B 0 B de AR A T O SRt &
W URer 1 e € T o, S ORare g1 URaTE & i T T e ST A
& BT BT (ARG HRA T U T P Swrard) R RieT §RT € @Iy W
A0 et ot e oM WRR W & g0 H R gy & 7 SwRard W A EW 0 T
N 9 AR wfed o < ¥ smafeore $Rior far gon &1 W €k oedte 9w A
aW%ﬁWWWWW@@%HWa&qo%W%W
3MfFT 75 T S o @ W o &) IRaR g @ ameieT ¥ 7 uRae BT @ O
W AT o e S SR e 351(2),351(3),353(1),3(5) BNS w7 @M wrar ar
%ﬁﬁmwaﬁﬁvﬁ#m%mmﬁ%m
351(2),351(3),353(1),3(5) BNS R favar e st ey . A srere &
T < ~er 21

T St &

1. TofH0 G = Y Bo—11 wearg | 9582200166

- 2 G wt Frardt sioo 114 /90 Wo-11 wétemara | 7506541187

ng&ml

Retia: © 3 \oj \QS'.

3. EHCYYI® 0 2696 @ Vo= | 9871740268

W™ YA~
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Annexure R-2
P.S. Sector-08 District Faridabad
State — SI Sunil, Incharge Police Post Sector-11, Faridabad.
Complainant Sunil Sharma resident of House No. 114/E-Sec-11,
Faridabad. |
Versus-

1. Bobby Sharma son of Shri Shivshankar Sharma, resident of H.
No. 1792, Gali No. 13, Indira Nagar, Faridabad.
2. Mohd. Arbaaz alias Shanu son of Chand Mohd., resident of
House No. 944, Street No. 13, Indira Nagar, Faridabad.
DD No. 14 Dated 02.07.2025 U/s 115(2), 3(5) BNS, PS Sector-08,
Faridabad.

Kalandara under sections 115(2), 3(5) BNS | ...»

Respected Sit, AR

¢
B
H

The progress of kalandara is that complainant Suni-l;%f%ﬁa-pm&;g

resident of house no. 114/E, Sector-11 Faridabad, subn.r;itted a
complaint bearing No. 107/5P-II dated 26.05.25 to the effect that
“To Chowki Incharge, PP Sec-11, Faridabad. Subject: - Assault and
tried to kill and damage my head with stone by alcoholic auto
driver. Sir, I Sunil Sharma, resident of 114/11E was coming out
from Escort Mujjesar Metro Station. As I came out one person fully
alcoholic was peeing without cloths and as I told him not to do so

he said very bed abuses and assaulted me and tried to kill me by big

stone and one more auto driver was his friend. Both assaulted me

155
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then passerby 2 people saved me and took photo graph of that

person. This incident planned by Devender Maan, property dealer.

It seems there is no law and order. Request to arrest them

immediately. I am providing the photo graph of one of the
assaulters. Thanks sd- Sunil Sharma. 7506541187. The enquiry of
this complaint was carried out by ASI Virender 2874 and Incharge,
Police Post Sec-11, Faridabad, by joining the complainant in
enquiry. The complainant has alleged that two unknown persons
with unknown names assaulted and abused him. The complainant
also alleged that the above incident was planhed by Devender
Maan, property dealer, in relation to which a photograph of one of
the accused was also presented by the complainant through

WhatsApp. During the enquiry, the spot of incident was inspected;

s Telsd
s - -
"~ PRI

., ~

no CCTV cameras were found at the spot. During the/énquu:y,t e

said unknown persons with unknown names were identified; whose
A T Ry /i, 3

LN ,
s ¥

x

names Were found to be Bobby Sharma son of ShIl Sh1vgh§1§kar
Sharma, resident of house .No. 1792, Gali No. 13, Indira Nagar,
Faridabad and Mohd. Arbaaz alias Shanu son of Chand Mohd.,
resident of house No. 944, Gali No. 13, Indira Nagar, Faridabad.
Both these persons were interrogated and the spot was inspected.

However, no truth was found in the allegations leveled by
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complainant Sunil Sharma against Devender Maan. During the
enquiry, it was found that accused Bobby and Arbaaz thrashed the
complainant, but no threat or attempt to kill was found. Afte;r the
enquiry of the complaint, offence has been found to have been
committed under section 115 (2), 3 (5) BNS, which falls in the
category of non-cognizable offence. Hence, a kalandara under
sections 115(2), 3(5) BNS is being prepared and is being presented
before this Hon’ble Court for further action.

The witness list is as follows: -
1. SI Sunil, Incharge Police Post Sec-11 Faridabad. 9582200166
2. ASI Virender No. 2874, Police Post Sector-11 Farldabad,

Y menag,,

ST
9718223126 - ET TN
H ~‘/ h/" S E';_?::
3. EHC Ashok No. 2696, Police Post Sector-11 Falﬁdébadg 5
9871740268 ' 4 “‘m’ﬁ;y«%@ |
-sd-
Station House Officer,

Sector-8, Faridabad.
Dated: 02.07.2025

-true translated copy-
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’ Gy 4
o 52%(31\% Farig?
E‘B‘*'er. 65

W%ﬁﬂw e & § P ool g et Frad ofo 114/ o
,fMﬁ ft® 260525 aifire <t s OF faew R Faiw 107-5Pl
b Iated 26-05-25 99 A ey WWEW S &:- To chowkiincharge pp S€¢ 11
fbd subject assault and tried to kill and damage my head with stone by alcoholic

" auto dirvers sir, i sunil sharma resident of 114/11le was coming out from ascort
mujjesar metro station. As i came out one person fully alcoholic was peeing without ~

cloths and as i told him not to do so he stated very bed abuses and assaulted me

and tried kill me by big stone and one more auto driver was his friend. Both
assaulted me then passer by 2 people saved me and took phot graph of that person.

This incidence planned by devender maan property dealer. It seems there is no law

and order request them to arrest them immediatelyiam providing the photo graph

of one of the assaulters. Thanks sd sunil Sharma, 7506541187 <t aRate =i H
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